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Minister in the Ministry of Finance, I
beg to lay on the Table following
papers;

I. A copy (in English and Hindi)
of the Ministry of Finance (Depart-
ment of Revenue and Insurance) Noti-
fication G.S.R. No. 6(E) dated the Ist
January, 1974, publishing an amend-
ment in the Second Schedule to the
Indian Tariff Act, 1934, under sec-
tion 4A of the said Act. [Placed in
Library. See No. LT-6179/74]

II. A copy (in Enghsh and Hindi)
of the Ministry of Finance (Depart-
ment of Revenue and Insurance) No-
tification S.0. No. 21(E) dated the 4th
January, 1974, publishing the Wealih-
tax (Amendment) Rules, 1974, under
section 46 of the Wealth-tax Act, 1957,
[Placed in Library. See No. LT-6170/
74]

- III. A copy each (in English and
Hindi) of the Ministry of Finance {De-
partment of Revenue and Insurancs)
Notifications G.S.R. Nos. 14(E) to
16(E), dated the I8th January, 1974,
together with an Explanatory Memo-
randum thereon. [Placed in Library.
See No, LT-6182/74]

IV. A copy (in English and Hindi)
of the Ministry of Finance (Depart-
ment of Revenue and Insurance) Not:-
fication G.S.R. No. 26(E) dated the
Ist February, 1974, publishing the
Central Sales Tax (Registration and
Turnover) (Amendment) Rules, 1974,
under sub-section (2) of section 13 of
the Central Sales Tax Act, 1956. [Plac-
ed in Library. See No. LT-6177/74]

Report (1968) of the Tariff Commission
on the Selling Prices of Automobiles
Ancillaries and Related Papers

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): Sir, I beg to
lay on the Table a copy (in Hindi) of
the Report (1968) of the Tariff Commis-
sion on the fair selling prices of Auto-
mobile Ancillaries together with a state-
ment (in English and Hindi) giving rea-
sons for the delay in laying the Hindi
version of the Report. [Placed in Library.
See No. LT-6157/74]

Annual Report and Accounts (1972-73)
of the Tungabhadra Steel Products Limi-
ted and related Papers

SHRI DALBIR SINGH : Sir, I also
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beg to lay on the Table a copy each
(in English and Hindi) of the following

. papers, under sub-section (1) of section

619A of the Companies Act, 1956:

(i) Annual Report and Accounts of
the Tungabhadra Steel Products Limi-
ted, for the year 1972-73, together
with the Auditors’ Report on the Ac-
counts and the comments of the Com-
ptroller and Auditor General of India
thereon.

(ii) Review by Government on the
working of the Company. [Placed in
Library. See No. LT-6156/74 for (i)
and (i)}

Limestone and Dolomite Mines Laboeur
Welfare Fund Rules, 1973

THE MINISTER OF LABOUR
(SHRI K. V. RAGHUNATHA RED-
DY): Sir, I beg to lay on the Table a
copy (in English and Hindi) of the
Ministry of Labour Notification G.S.R.
No. 1273 dated the 15th November, 1973,
publishing the Limestone and Dolomite
Mines Labour Welfare Fund Rules, 1973,
under sub-section (4) of section 16 of

the Limestone and Dolomite Mines
Labour Welfare Fund Act, 1972.

[Placed in Library. See No. LT-
6251/74]

Coal Mines Labour Welfare Fund (Sc-
cond Amendment) Rules, 1973

SHRI K. V. RAGHUNATHA RED-
DY : Sir, I also beg to lay on the Tabie
a copy (in English and Hindi) of the
Ministry of Labour Notification G.S.R.
No. 1353 dated the 28th November, -
1973. publishing the Coal Mines Labour
Welfare Fund (Second Amendment)
Rules, 1973, under sub-section (3) of
Section 10 of the Coal Mines Labour
Welfare Fund Act, 1947. [Placed 1n
library. See No. LT-6250/74]

CALLING ATTENTION TO A F3AT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Deterioration of Law and Order Situa-
tion in Gujarat

[Mr. Deputy Chairman in the Chair]

SHRI NIREN GHOSH (West Ben-
gal): Sir, 1 beg to call the attention of
the Minister of Home Affairs to the de-
teriorating law and order situation in,
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and the reported increasing police firing
in different parts of Gujarat resulting
in the death of several persons including
some students.

Sir, first of all, the Home Minister,
Shri Umashankar Dikshit, should have
been present here on this occasion. I
am afraid whether justice would be done

" at all

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
Sir, ..Short supply of certain essential
commodities and steep rise in prices
sparked off agitations by different groups
of people in various parts of Gujarat
from the beginning of the current year.
In the course of these agitations, exten-
sive attacks on Government grain go-
downs, grain shops, oil depots, Munici-
pal and State transport buses, looting of
grocery shops and fair price shops, da-
maging public and private property by
stone-throwing and arson occurred in
several parts of the State. It is a matter
of deep regret that the police had to
resort to use of force in dealing with
such disturbances,

Prior to the 9th February, 1974 when
a Proclamation under Article 356 of the
Constitution was made by the President,
police opened fire at 30 places resulting
ip the unfortunats death of 45 persons
and injuries to 137. One Police Sub-
Inspector and two policemen were Xill-
ed and 919 police officers and men had
reccived injuries during the agitations.
After the 10th February, 1974 until the
night of 20th instant police had to open
fire at 8 places resulting in the death of
two persons and injuries to 33 persons.
It has come to Government’s knowledge
that police had to open fire at Ahmada-
bad yesterday (21-2-74) resulting in the
tragic death of one person and injuries
to s1x persons. The Government would
like to express its deen grief over these
incidents and extend its full sympathies
to the bereaved families of those wh»
lost their lives in the course of these
agitations.

The State is facing difficult problems
arising out of shortages and high prices

-
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and the undivided attention of the admi-
nistration will have to be bestowed on
seeking satisfactory solutions to the pres-
sing economic problems of the Stale.
Yesterday, while making a statement on
the Gujarat situation in the Lok Sabha
1 made an appeal to the students and
others tn Gujarat to co-operate whole-
heartedly for the immediate restoration
of normalcy so that the problems fac-
ing the State could be resolutely tacki-
ed. [ sincerely hope that all sections of
this House would join me in my appeal.

SHRI NIREN GHOSH: Sir, this is
the biggest, most extensive, prolonged
and continuous upsurge of the people
in the country since Independence. I
would like to know from the Govern-
ment whether it is not double standard
in the attitude they have adopted. In
1959, a sort of deliberate movement was
initiated and inspired by the Centre, and
on that basis the Communist-led Minis-
try of Kerala was dismissed on the
basis of a mass struggle. And why is
it that here, when there is the biggest,
single upsurge, wanton force should be
used and the army should be called in?
Why should not the Assembly be dis-
solved and why has not the Patel Minis-
try been dismissed instead of being al-
lowed 1> tender resignation?

Sir, as far as the shortage of good-
grains i1 concerned, is it not a fact that
the Prirae Minister’s allegation that the
affluent people stirred up the struggle is
totally untree and wide of the mark in
order to divert attention? As far as my
information goes, the affluent sections
of smugglers. in connivance with the
Congress President, the Chief Minister
and several Ministers of the State, ex-
ported and smuggled out of Gujarat
‘vanaspati ghee’, foodgrains, wheat, rice
and what not to the Gulf Countries,
where prices rule much higher still. And
that is what caused the shortage. They
minted a lot of money., And this cor-
rupt Ministry that has been allowed to
tender resignation but not dismissed
after this sort of firing. ...

SHRT BHUPESH GUPTA (West $2n-
gal): Smuggled everything, except Mini-
sters.
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SHRI NIREN GHOSH: Yes. So it
is totally untrue. I am sorry, I regret,
~to make this observation. The Prime

. Minister should have been aware of this
fact, or she should be aware of this fact,
in order to make an allegation like this,
She did this yesterday on the floor of
the House.

Now, Sir, 1 would like to know whe-
ther the Congress Party has been a
source of instability in the country-—
Ministry after Ministry—in Uttar Pra-
desh. Gujarat, Orissa and what not. If
the Congress is tomorrow returned to
power in U.P., it will again be like this.
U.P. then might become another Guja-
rat also. Why has not the Gujarat Assem-
bly been dissolved? It is the desire of
all the people that the Assembly should
be dissolved. Why are you still hesita-
ting and allowing the agitation to be
continued? 1 would cell attention zlsc
to this fact that blood signs have been
written large over the face of the Govern-
ment, both at the Centre and.in the
State, on this occasion, My informa-
tion is this that to cow down hungry
people, thousands and thousands of
ordinary people were shot down—an
unprecedented thing which is happening
in Gujarat, the land of Mahatma
Gandhi who preached non-violence, And
the most violent Government is wreak-
ing vengeance on the hungryv people of
Guiarat. So 1 would like to know 1if
the Congress is a source of instability
in this country in this manner. Has not
the time come for the Central Govern-
ment to quit in order to bring peace to
India? My information is that more
than one hundred persons have been
shot down and thousands and thousands
of them have been injured. You have
given figures which do not tallv with the
actual state of thing ... (Time bell
rings). 1t is a sort of concealment, 1
would like to know what would hanozn
tomorrow jin Orissa, Gujarat and Uttar
Pradesh? Uttar Pradesh may btecome
another ‘Guiarat’, Orissa may become
another ‘Gujarat’. and so on. These
things shou'd be taken into considera-
tion. So I would say that ca'ling in
the army to shoot down peopie creates
a hiatus between
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is to defend our borders. The Gov-
ernment  should know the army

people come from the ordinary people
and they are shooting down the ordinary
people. And you are making the people
hate our army. You are driving the
army to such a pass. It was done in
West Bengal. You are repeating it in
Gujarat. I do not know what you will
do in future. This Assembly must im-
mediately be dissolved. If possible the
Centre should quit. The time has come
to bring peace and stability. The Cen-
tre should quit. They are the fountaln
source of all these troubles.

SHRI RAM NIWAS MIRDHA : Sir.
the honourable Member in his speech
has sought to give a number of facts,
some information, which is very far from
the truth. I have given the exact num-
ber of persons who have died or who
got injured as a result of firing and other
incidents that took place there. To say
that those figures are not correct or that
those figures do not tally with the truth
is not proper. The army had to be -all-
ed in because a very grave situation de-
veloped. And the army was called only
when it was not possible for the police
and the civil administration to contain
the siiuation. the situation which was
full of violence and full of provocative
violence, if I may say so . . .

SHRI K. P. SUBRAMANIA MENON
(Kerala): Whose violence?

SHR] NIREN GHOSH" Violence of
the Government and the army; State
violence; police violence.

SHRI RAM NIWAS MIRDHA: The
honourab'e Member is at liberty to nave
his own ideas of violence. He has full
liberty to have his own ideas of what
constitutes violence. So far as he him-
self is concerned, nothing would consti-
tute violence because even the presence
of this Government would be regarded
by him possibly as a continuing violence
or some such thing. It is very difficult
to argue with persons who hold such
views on basic, fundamental, matizrs.
But I would repeat the situation there
is of a serious nature and I wou'd an-
peal to the honourable Members to take
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a very serious look at what is happen-
ing there. Incidents of violence and
arson are taking place every day. Banks
are being looted. Transport buses are
being set on fire. The life of peaceful
citizens is being disrupted. Instead of
trving to find ways and methods of re-
storing normalcy so that the administra-
tion could be enabled to tackle the very
basic problems, quite a number of
people are taking steps or are behaving
in a way which only
situation.

MR. DEPUTY CHAIRMAN: Now
Mrs. Kulkarni.

SHRI NIREN GHOSH: But, Mr.
Deputy Chairman, T wanted a pointed
" answer to my question. I put a point-
ed question whether the Gujarat As-
sembly would -be immediately dissolved.
I want an answer to it, yes or no. The
Minister should say, yes or no. He has
not answered that. He should say whe-
ther the Assembly would be immediate-
ly dissolved or not. We want to know
that.

MR. DEPUTY CHAIRMAN: No, I
have called Mrs. Kulkarni.

SHRI NIREN GHOSH: I seek your

protection. The Minister should give a
clarification. 1 seek your protection on
this point.

MR, DEPUTY CHAIRMAN: But
how can you force the Minister to say,
yes or no. It is up to him how to
answer the question. You cannot force

him to answer in a particular way. Now,
Mrs. Kulkarni.

SHRIMATI SUMITRA G. KUL-
KARNI (Gujarat): It is with deep an-
guish that I rise to spzak before this
House. Never before the people of
Gujarat have seen such turmoil and such
difficulties. It is well known that the
people of Gujarat are very mild and
lawabiding by temperament. To this
day in the history of Gujarat we have
never seen such occurrences. And yet
today they feel that they have no other
means of protest. Obvicusly, I feel that
all these protests point towards the fact
that they want to say something, they
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want tc express their feelings, their sense
of frustration, their sense of anger, their
sense of hopelessness, and they want
that the country should feel the depth
of what they say. This 1s the reason that
1 read beanind their protests. This 1s a
popular upsurge thouga small bovs,
young men and young women are tak-
ing part in this agitation. 1 still feel
that the rest of Gujarat is watching thern
and certainly not disapproving them.
Now this indicates that there is some-
where something greatly wrong and this
is the point that they are trying to tell
to the whole country. It will be wrong
to treat this as a purely political problem,
just as Mr. Niren Ghosh was trying to
suggest. I would like to ditfer from
him that this is not so much a political
problem.

SHRI NIREN GHOSH: | say it is

the problem created by the Ministry
there,
SHRIMATI SUMITRA G. KUL-

KARNI: All other political parties are
trying to make a political issue out of
this thing while this is much more a
bumane problem . . . (Interruptiony 1
would very humbiy submit to my friend
on the other side not to treat and con-
fine this and make it mto a- political
problem This is first and foremost a
humane problem and we in this Honse
know . . . (Interruption) Mr, Niren
Ghosh, I come from that part and 1
represent them. It is my humble sug-
gestion that let us not convert this into
a political problem. This is first of all
the humane problem of the people of
Gujarat zad that we shou'd not forget.
Therefore, the time has come that we
the representatives of Gujarat as well as
all the people sitting in this august House
may look into our own hearts and search
for an answer, This is an answer which
cannot be found outside. For that, every
one of us is responsible and we have to
look for those replies within ourselves.
We, as their representatives, should know
what their feelings are. But the com-
munications have broken down some-
where and till we understand these things
and so've them, we cannot handle this
situation. This is a situation where we
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have to stitch the thread without excit-
ing them or without causing further ag-
gravation of tne situation. This is the
basic necessity of the hour rather than
giving all these exciting figures and mak-
ing exciting statements here. The basic
reason for this agitation, in my opinion,
is the shortage of food. Traditionally,
Gujarat is a deficit State which has al-
ways tine need to import foodgrains pe-
cause the soil of Gujarat is suitable for
growing cotton and oilseeds, and from
the sale proceeds of these cash crops,
Gujarat has been paying for its food-
grains. Repeatedly, shortage of food
was brought to the notice of the Food
Ministry at Delhi. But our pleas and
our requests remained unheeded and
that sparked off these disturbances. But
it is not as much that the people of
Gujarat cannot be made to understand
the shortage of food. Afterall, only six
months ago, Gujarat experienced severe
drought and during those days, the
people never protested, and patiently
bore with the hardships. But now thev
are protesting and protesting vociferous-
ly. Therefore, it is essential that we
seek redress to this sityation within our-
selves, Of course, immediately law and
order has to be established . . .

MR. DEPUTY CHAIRMAN: You
will have to wind up now,

SHRIMATI SUMITRA G. KUL.
KARNI: Sir, this is a question of atu-
tudes and I want to describe the feel-
ings of the people. These solutions are
not found in any statute books or by
any law and order. I am dilating in a
little abstract way as to what the feel-
ings of the people of Gujarat are. And
some peace and stability has to be
brought to this ravaged State, While
doing so, it is my earnest appeal to the
Government that let it be done with a
lighter though a firm hand. We have to
soothe the ruffled feelings of the popu-
lation. And this can be done only with
affection, with care and with considera-
tion.

Sir, T am glad that in the person of
our Gujarat Governor, Mr. Viswanathan,
we have a highly cultured and a refined
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man and he has a soothing touch. Of
course, Mr, Sarm . . .

(Interruption)

MR. DEPUTY CHAIRMAN: Please
do not try to reply to otners.

SHRIMATI SUMITRA G. KUL-
KARNI: Sir, they are interrupting me.

Of course, Mr. Sarin is well known
for his experience and sagacity and,
therefore, I am sure, that while carrying
out the work of reconstruction, the
Government will go about in an under-

standing and considerate matter and
I am confident that this will yield the
desired results. Sir, even if we have

committed some mistakes in the past, we
can rectify them. I know that the people
of Gujarat are very generous and magna-
nimous. They have sacrificed a good
deal in the past and it is not as if they
will not be prepared to do sacrifices
now.

(Time bell rings)

Sir, I must be given two or three
minutes more. I have to ask some ques-
tions.

MR. DEPUTY CHAIRMAN: You
will have to conform to the requirements
of time. You cannot be going on mak-
ing a speech.

SHRIMATI SUMITRA G. KUL-
KARNI: Sir. Mr. Niren Ghoesh 1nter-
rupted me and therefore you must give
me some more time.

MR. DEPUTY CHAIRMAN: There
are several other Members who want to
speak. T am sorry, you will have to
wind up now. I have already given vou
more time, Mrs, Kulkarni this is a Cal-
ling Attention Motion. You cannot
make a written speech here. You wind
up now.

(Interruptions)

SHRIMATI SUMITRA G. KUL-
KARNI: Sir, first of all the Government
must ensure that there is a steady flow
of food 1n that part of the country and
it should be made available at a reason-
able rate. The second thing is that they
should do it with charity in their heart
and consideration. This is not the time
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that Government should come with a
heavy hand over the veople of Gujarat.
After all, this is an open upsurge of the
people. I am sure that the people of Gu-
jarat will co-operate. My only appeal to
the peonle of Gujarat is that they should
give an opportunity to the Administra-
tion which has come to re-establish
order and to bring about some sort of a
reconstruction in Government so that
the administration can be carried omn. [
hope Centre will give leadership in the
matter,

MR. DEPUTY CHAIRMAN: If you
do not sit, there will be no answer.

SHRI RAM NIWAS MIRDHA : Sir,
I fully appreciate the spirit in which the
hon. Member has made her observations.
1 share her sense of anguish and distress
at the happenings in Gujarat. It is very
true that the State 1s passing through a
very difficult time and it needs efforts
on the part of all of us to pull the State
out of its present difficulties.

Well, Sir, as regards the food situa-
tion, it is true that Gujarat is a deficit
State in the matter of food. But, the Cen-
trai Government has always been con-
siderate in meeting tae requirements of

food of that State within the limitations

of the stock position in our country and
kharif crop prospects. The food sup-
piv to that State was regulated and was
also increased when it was necessary.
Even now I can assure the hon. Member
that everything possible will be done to

[RATYA SABHA]

rush essential supplies to the State of |

Gujarat and it will bz seen that the diffi-
culties of the people there are minimisad.

Well, Sir, one point that the hon.
Member made was that people should
not be dealt with a heavy hand and that
force should not be used indiscriminate-
ly. Sir, T may assure her and the Houss
also that it is never the intention of
Government or local administration to
use force unless it becomes absolutely
essential to do so. If you see the large
number of persons in Police and Ad-
ministration, all senior officers . . S. D.
Ms. Dy, S. Ps., D.IGs, and A.S.Ps—
who have been injured, vou will be sur-
prised to see with what a great amount
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of patience and restraint they have act-
ed. We should, therefore, appreciate the
fact that the Administration, Civil as
well as Police, has acted with great res-
traint and patience. And I can assure
the House that they will continue to do
so but it all depends on what the situa-
tion is there. They would certainly see
that peace is maintained and those who
are bent on disturbing peace are brought
to book.

SHRI BHUPESH GUPTA: Sir. I am
very sorry to say that whatever may be
the hon. Minister’s characteristics, the
statement made by him is a howlingly
hypocritical and dishonest, 1t should be
rejected by the House because it ore-
sidedly blamed the people. Sir, the situa-
tion in Gujarat was the creation—the
creation, if [ may say emphatically—of
a corrupt and inept Ministry supported
initially by the Central Minister, Mz.
Dikshit. 1 do not see him present in
this House. We had in West Bengal in
the British days a permanent settlement
producing ‘absentee landlords’ and now
we have a permanent tenure of ministe-
rial office producing absentee ministers.

SHRI NIREN GHOSH: He is com-
paigning in U.P.

SHRI BHUPESH GUPTA: 1 do not
know where he is but as the Union Home
Minister he must have been present here
today.

(Interruptions).

MR. DEPUTY CHAIRMAN: Mr.
Niren Ghosh. vou cannot be addressing
any other member like this.

SHRI BHUPESH GUPTA: I know
Mr. Dikshit is very efficient in house-
hold management and now he must be
looking after the home of the Congress
Party but as a Union Minister he should
have been present today. You should
take note of it and this should not be
bypassed like this. It should be taken
seriously.

Sir, I have been to Gujarat last month
and I saw with my own eyes what hap-
pened. The shootings that have taken



117 Calling Attention
place in the initial stage—it was the one-
sided action, violent action by the Gov-
ernment.  Apart from mobilising 24,900
policemen of Gujarat, they drafted the
services of the SRP, CRP, Border Secu-
rity Force and later on army was brought
on the scene in Ahmedabad. This has
been done. How many people have
been killed I do not know but the num-
ber given is not correct. I went to the
Jamalpur area and also the Shahpur
area. A young Muslim boy was shot
dead when he was flying a kiie from
the roof-top of a house. How could he be
killed iike this? I went to the house of
the boy and saw the spot where he was
actually killed. And yet no enquiry has
been ordered. In Shahpur area, Shri
Pankaj Joshi, young boy, was similarly
shot when there was no such police a:-
tion, much the less. Such things are
happening.

Then the hon. Minister should have
told the House how the artificial scar-
city and shortage was created when the
production of rice, foodgrains was betier
than the previous year in Gujarat and
the groundnut production had reached
an all time peak. There should not have

cen any scarcity or shortage as far as
edible oil is concerned yet it was created,
Foodgrains were 1n shert supply. Smug-
gling went on and the Chief Minister,
particularly the former Chief Minister,
Mr. Chiman Bhai Patel, was in league
with some wholesalers and indulged in
wholesome corruption. A number of
Ministers had been guilty of corruption
and party to smuggling, blackmarketing
and profiteering which became such a
scandulous disgrace that even the peace-
loving and law abiding citizens of Guja-
rat could not tolerate. That is what I
saw there. Sir, there was a demand for
the resignation of the Ministry much
earlier. 1 met the Prime Minister on
the 2nd of this month and told her that
this was the only way out. Later on,
Sir, the ministerial responsibility was
defied. In fact some of the Ministers
like Mr. Amul Desai and others were
harping for higher posts. in order to
step in the shoes of the Chief-minister-
ship and they were openly quarreling
and fighting like cats and dogs for of-
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fice, They were using the crisis with a
view to advancing their personal and
fuctional ambition. That was the height
of the scandal. But then nothing was
done. I would like to know why the
Home Minister did not go to Ahmeda-
bad, 1n Gujarat. Later on, Shri K. C.
Punt from another Ministry was sent on
a tfact finding mission. It was a great
iwhe. After the whole Gujarat was
aflame, he was sent on a fact-finding
mission and the Home Minister did not
have the courage to go there, make on-
the-spot study and take necessary steps,
The Constitution enjoins upon him to
go there and see for himself but 1t was
rot done. You must explain these
things. Sir, it is even more scandalous
when Chimanbhai Patel was brought
here and he held a Press Conference to
tell the people of the country and the
people of Gujarat that he had the back-
ing of the Central Government. It was
an act of provocation to the outraged
people of Gujarat. Gujarat’s sense ol
honour, Gujarat’s dignity had Been out-
raged by the inept, corrupt, anti-people
reactionary government in league with
Gujarati miliionaires and monopolists.
Thais Government here was watching the
siiuation when people were dying. Now
he is blaming the people of violence.
1 can tell you what kind of violence the
p:ople were put to; curfew, lathi-charge,
tcargasing, molesting of women, attack-
ing the pcople and in the Muslim areas
I must say, the police went there ana
indnlgad in orgies of violence guided
by communal passion. What action are
vou taking against them? These are
criminals. They should be tried, Sir,
the orgy of Gujarat will not be over
anless the Government makes an end of
it. Therefore, 1 suggest (1) enquiry in-
to all police atrocities should be insti-
tuted; (2) enquiry into the charges of
corruption against the Ministers should
be started under the Commissions of
Yaquiries Act or,otherwise: it is very
assential; (3) foodgrains and other essen-
tial commodities should be rushed from
here to Gujarat and with the co-opera-
tien of the people, should be distribut-
e¢ among them; and (4) all the repressive:
measures should be withdrawn and there
should be rapport with the people on
the- part of authorities. Unless this is
aone, you cannot tackle the situaticn.
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SHRI NIREN GHOSH: Should not
tnz Assembly be dissolved?

SHRI BHUPESH GUPTA: I am not
Iterested in the rightist slogans whether
Assembly should be dissolved or not.
You may consider this. At the moment
I am talking what they should do for
the people. If the dissolution of the As-
sembly means solution of the problem,
I can understand it. I am only speak-
ing of what should be done. Food-
~grains should be sent; other essential
cpmmodlties should be supplied; repres-
sive measures should be withdrawn,
Members of our own party, including
the one MLA we have got, were arrest-
red.

SHRI NIREN GHOSH: Our party
‘meirbers also.

SHRI BHUPESH GUPTA : Yes, your
paity leader was also arrested, Such
‘things were happening, and there is not
an expression of regret. Sir, Gujarat
has been shamed by the filthy foul
Chnnanbhai Ministry. These Congress
leaders who are in position should be
branded as unfit for public life, not
merely for Ministries or high pesitions,
but unfit for public life. Sir, it 15 a
matier of concern for us today that the
right wing forces in the country are try-
ing to take advantage of the situation.
Ohviously they will try to do that if vou
afford them such an opportunity. T do
hope that the people of Gujarat will not
fall prey to communal right wing forces.
I believe in the patriotism of the people
of Gujarat. Therefore it is very essen-
tial. Sir, the Central Government should
be pilloried. The Central Government
was playing with fire. The Central Gov-
ernment allowed the things to continue.
The Central Government thought that
+«Chimanbhai could be maintained in
power somehow or other, even at the
cosi of so many lives they have taken
by putting the army in the streets in the
namz of giving protection to an uncivil,
unwanted, corrupt, discredited Ministry,
that is, the Chimanbhai Ministry. The
Home Minister of India Shri Uma-
shankar Dikshit had behaved in this
‘matter in a most disgraceful and shame-
less manner and it is the duty of the
‘Parliament today to voice condemnation
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for the things that have been done there,
Sir. 1, therefore, demand that these steps
should be taken. These are very essen-
tial steps. Sir, I seek your permission.
This statement should be withdrawn.
This statement which has been read out
to the House is an insult to the....

SHR1 NIREN GHOSH: Yes; it
should be withdrawn. 1 agree.

SHRI BHUPESH GUPTA: ....com-
monsense of the House. If the state-
ment is to be there, let it be the sub-
ject-matter of a thorough debate, 1 shail
give a motion: let the statement be the
subject-matter of a thorough debate; 1
1s nothing but a distortion of facts and
insult to the suffering people of Gujarat,
It can be torn to pieces if we have a
little chance of a debate on the subject,
Mr. Mirdha, I may tell you that you
are holding a very wrong baby. Mr.
Umashankar Dikshit should have been
here today. I have seen several other
Home Ministers sitting in this place and
they used to be present on such occa-
sions in this House. Gujarat is not a
kiad of your zamindari that you can
ignore it; there are others in the coun-
try. 1 feel the tragedy of it that the land
of Mahatma Gandhi has been subjected
to such tyranny, national humuliation
and suffering by the very people who
swear by the name of Gandhiji. T think
it i1s a matter of shame. 1 do not know
whether the Government has any sense
of shame in this respect. I do want that
the question of Gujarat should be sub-
jected to a thorough investigation from
every angle. Finally, before T sit down
I must say I was shocked when I went
to the parents of Pankaj Joshi who has
been killed by police firing. After the
poor boy has been killed the Police
C ommissioner goes and offers the parents
Rs. 2000 as compensation; this is adding
insult to injury. I should say this is
cynica] that after killing the boy when
the tears were flowing down the cheeks
of the mother, when every member of
th family was in deep grief, the Police
Commissioner goes there and offers Rs.
2000. The Ministers may cost Rs. 2000
but the life of a young man cut short
at this age costs much more; that is an
invaluable precious possession of the
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parcnts, Have you called for an ex-
planation for this kind of insulting be-
haviour to the aggrieved parents after
committing a cold-blooded murder of
their son? Why are you hiding all these
things from the House? Sir, I feel very
sore about this. I went there and I can
tell you that I have seen many move-
menms before independence and after in-
dependence but I feel very sorry at the
manner in which the peace-loving quiet
people of Gujarat have been provoked
and treated by the Government which
should be houled up before the bar of
india's public opinion, indicated and
punished. Sir, those people have gone;
the dissolution of the Chimanbhai Patel
Ministry was long overdue.

MR. DEPUTY CHAIRMAN: That
will do; let him answer now.

SHRI BHUPESH GUPTA: What 1
say is now you should do something to
assuage the feelings of the people and
relieve their suffering and misery.

SHRI NIREN GHOSH: The agony-
of Gujarat is the agony of India,

DR, V. A. SEYID MUHAMMAD
(Kerata): May I know under what par-
ticular rule Mr. Niren Ghosh is acting
as Sancho Panza to Mr. Bhupesh Gupta?

SHRI BHUPESH GUPTA: Under
the same rule that permits your pre-
sence here.

/

SHRI RAM NIWAS MIRDHA: The
statement that I have made is neither
one-sided nor wrong as has been alleged
by the hon. Member. All that I have
tried to do in the statement is to give
the background which gave rise to the
agitation, what happened in the course
of the agitation and the action that wus
taken in pursuance thereto. The hon.
Member has raised a number of points
but has asked very few questions. He
said that what needs to be done is to
give relief to the people and to send
foodstuft as early as possible. 1 have
already assured the House that every-
thing possible within the limits of our
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1esources Is being done to grovide food-.
grains and other essential commodities
to the State of Gujarat and we will see
that the difficulties of the people are
minimised to the extent possible but
that also can only be done when peace
and order prevail in the State, The
ncrmal administration should be restor-
ed, so that the administration could
address itself to the very important task
of rushing civil supplies, replenishing
stocks in fair price shops and meeting
the day-to-day needs of the people. Some-
thing was said about police atrocities
and alleged excesses, All 1 can say 1s
this. Whatever information or com-
plaint is received in this respect would
be fully enquired into and if anyone s
found to be at fault he would be punish-
ed under the normal rules of Govern-
ment. The same holds good about the
charges of corruption against the ad-
ministration. We have a definite, set
procedure for dealing with such com-
plaints. . .

SHRI1 BHUPESH GUPTA: We have
brought complaints before you.

SHRI RAM NIWAS MIRDHA: If
any concrete complaints are made in
this regard we will deal with them in
the proper way.

MR. DEPUTY CHAIRMAN: Shri
Usnashankar Joshi.
SHRI BHUPESH GUPTA: Is this

the answer?

SHRI UMASHANKAR JOSHI (No-
minated) : Sir, I rise to speak more in
sorrow and agony than in anger. Tt ali
started with a rise in the price of food-
stutf at a college. The Government
could not tackle the problem efficiently.
The students were in wrath, perhaps pro-
voked by the inefficient and corrupt
nature of the Government. They an-
nounced a student curfew. We had the
experience of a Janta curfew in 1956
against the then leader. Then, they an-
nounced a Bund and not only in cities )
and towns, but in every village the per-
sonnel was ready because students are
everywhere. So all, the programmes that
the students gave were successful and
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[Shri Umashankar Joshi.]

the people joined them. It rarely hap-
pens. People joined them not merely
because of the deficit in foodgrains, not
because of the small or major problem
of keeping the body and soul together.
Qur people have learned the art of lv-
inz by licking their fingers if they have
some modicum of faith mn the Govern-
ment, but the people of Gujarat—let me
tell this hon. House through you, Sir,—
had lost all faith in the Government be-
canse they came into existence through
corruption. A Government that comes
into existence through corruption main-
wuins itself by corruption and violence.
They indulged in making a lot of money
through playing with the idea of charg-
ing a levy on groundnut when there was
a bumper crop with Diwali round the
corner, There were stocks of last year
and the people thought that it was the
Government which helped the hoarders
of oil in fixing double the price which
the stocks would have got in the open
market., Then, again, after Diwali they
were indulging in corruption. People
sav Rs, 25 lakhs or Rs. 31 lakhs and 1t
is anybody’s guess. The people thought
that they as consumers had to pay
through the nose all this money that a
corrupt Government raised from hoar-
ders and profiteers. I think this is how
it clicked. Tt rarely happens. This is
not a disturbance or a riot or an up-
surge. I would call it an uprising. It
is nothing short of a political confron-
tation. a sort of awareness, a sort of
revolutionary wave overtaking  the
people. Let the powers that be consci-
ous and beware, before it is too late,
of the true causes that have led to the
people of Gujarat rising against their
own Government. Sir, the Army batta-
lions were brought to Gujarat from
Delhi; the Army was moved in. And
we had only to listen to the speech of
the Chief Minister on the 27th night.
One is used to associate such things in
Nazi Germany. Just after that speech,
no less a person than the Director, Mrs.
Venkataraman from the radio read out
*the announcement regarding the curfew
that anyone of them running and even
coming out of the house during the cur-
few hours will be shot at. She spoke
with blood dripping like Kapala Kun-
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dala. Can such things be done in any
part of this great country which has
been led to independence by great leaders -
during the last one century? People falk
of violnce. The hon. Minister of State
spoke of violence, arson, loot, police-
inspectors being injured and all that.
People ask men like me who belong to

the world of letters and of art, “Qh!

Gandhi’s Gujarat has been doing this!”

Lei me tell you, Sir, that this could
happen only in Gandhi's Gujarat that a
wiole people would rise against an im-
moral rule. What were the others doing "
in this country? People like me have
warned during the last two years public-
ly, and this is the rule that we got.
People like me have been let down be-
cause the political party has committed
harakiri and some dark forces entered,

and men like me, living alone, living
apart in a literary or artistic world,
would have to fight such forces. This

is a great betrayal; nothing short of a
great betrayl. And the powers-that-be
coaxed and encouraged the corrupt Gov-
ernment in the name of violence in the
streets, in the name of democracy, What
is the total violence done by the stu-
dents? A thousand college teachers of
the five universities were behind the stu-
dents, Is there one case of violence by
a professor? Show. What are the cases
of violence indulged in by the students?
The students in Gujarat do not carry
fire-arms, they have not held bombs, they
were thrown underground. The words
of the hon. Shri Kalyan Roy are ringing
in my ears. Two years ago, while.. .

SHRI BHUPESH GUPTA: 1 found
that the Congressmen went underground.
I say that except my friend, Shri Himmat
Sinh, all Congressmen disappeared.

SHRI UMASHANKAR JOSHI: He
congratulated the Chimanbhai Govern-
ment in the middle of January amongst
others. It is so unfortunate. It was in
the papers.

SHRI HIMMAT SINH (Gujarat): We
know by whom the press in Gujarat is
controlled. And the present violence is
encouraged by these Gujarat papers.
The Gujarat press is the dirtiest press
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SHRI UMASHANKAR JOSHI: The
students and the people of Gujarat have
asked for a clean rule. Is that a crime?
The new Congress wanted to deliver
certain goods. Perhaps., it could not
engineer a fervour, a revolutionary spirit,
in the vouth Now, the youth feels it
and you pounce upon them as if they
were criminals, I think it is time that
natrrow party interests may not be used
as blinkers. National interests in this hour
of crisis in the country should have the
foremost consideration. It is time that
you do not believe in the reports that
you receive from the C.I.D. as the Bri-
tishers did. Go and have on the spot
study. As was very wisely said, M.L.As.
have been somewhere but in their own
constituencies. The Government has fal-
len.

SHRI BHUPESH GUPTA: M.L.As
took shelter in Gandhi Nagar when
students presented bangles to them. When
1 was there I was also asked to present
some bangles to them. I asked them
not to do that because they would give
them to their wives. ’

SHRI MAHAVIR TYAGI (Uttar
Pradesh): Have you got an idea of the
number of students who have been mur-
dered by the police?

SHRI UMASHANKAR JOSHI: The
number was given. It is about correct.
Till the 9th February when the Ministry
fell the official number was 49 or 50.
I think the hon’ble Minister of State said
it was 45, This is the official number.
Today is higher. There was a blood bath
given to Gujarat before proclaiming the
President’s Rule. Is there a necessity
for another blood bath? Are you going
to call the army again? Is this in the
interest of democracy? (Time bell rings.)

In the first instance the High Com-
mand somehow or the other remains
high and dry and does not command in
time. It does too little and too late.
The Ministry was toppling when you
gave the green light from here. What
can stop dissolution? Dissolution is not
the end, 1 agree with hon’ble Mr.
Bhupesh Gupta, But if Members sub-
mit resignations what can sustain disso-
lution?
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SHRI HIMMAT SINH: Under pres-
surisation. )

SHRI NIREN GHOSH : Then let the
Assembly meet and decide.

SHRI UMASHANKAR JOSHI : One
man can be pressurised for all the iime
. . . (Interruption) Let me finish.

SHRI MAHAVIR TYAGI: Mr. Joshi,
if the Assembly is dissolved they will
lose the Rajya Sabha seats, Therefore,
they will dissolve the Assembly only
after the Rajya Sabha elections are held.

SHRI UMASHANKAR JOSHI : That
is not my concern. Sir, one man can
be pressurised for all time, all for some
time, but not al} for all time. Why do
they not go to their own constituencies?
They have lost all credibility. 1 have
been saying this publicly and to influen-
if the Members of the
Gujarat Assembly, 140 in number, can-
not give us a viable government, what
is the raison d’etre for their existence
as M.L.As? Anyway. I will now put
specific questions. On the 10th Febru-
ary some ex-Ministers levelled charges
of corruption against the Chief Minister
and the Chief Minister as a rejoinder
said that he did not care if an enquiry
is Jaunched against him. What prevents
the Government to institute an enquiry
not merely against the Chief Minister
but all the Ministers and others who
have been responsible for corruption
running riot?

My second question is why should the
Speaker of the Gujarat Assembly hesi-
tate. if not put obstructions, in accept-
ing resignations? Why should he under-
take a pilgrimage to Delhi when he was
given personal resignation by his Depu-
ty? The third and the most important °
question is: What are we going to da
to restore law and order iz that unfor-
tunate part of our country? Are we
contemplating to take some specific steps
or are merely trying to apportion blame
at the door of this party or that, or the
rich men? Let me tell you that the
Ahmedabad traders had the Chief Mini-
ster as their hatchet-man, and the stu-
dents and professors have carried on
their movement without the expense of
one rupee till the Ministry fell,
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SHRI HIMMAT SINH: What about
now?

SHRI UMASHANKER JOSHI: 1
have left the place. You know better.
You would enlighten us. You are good
at such things.

SHRI HIMMAT SINH: It suits you
to plead ignorance.
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SHRI UMASHANKER JOSHI:
When Bhupesh babu hailed the people
who had taken a motor-buscade of 38
buses from his party office, my friend
who was there, also hailed it—running
with the hare. Then they asked for his
resignation. He sulked. Sir, the ques-
tion is, how are we going to bring peace
to thic unfortunate part of our country?
Is the Prime Minister contemplating to
go (o thecm and use the student energy,

which was wanting and which is now

made available, and channelise it into
constructive ways? The politics of cor-
ruption is at the root of this matter. Let
us not connive at this big truth. The
politics of corruption should end in this
country. In Gujarat the Ministry has
fallen. That does not mean that the
politics of corruption has ended. This
problem is not a law and order problem.
It has a wider significance. Corruption
will have to be tracked down wherever
it is, even if it is within a few metres of
your august presence. The rulers, by
and large, have lost their credibility.

There is a crisis of confidence. People
have lost confidence in them. But one
good thing that is happening in this

country is that the people are now be-
ginning to gain confidence in themselves,
This is a great thing. Let the rulers who
want to rule this country for high ideals
recognise this fact and avail of this op-
portunity, this moment, a moment which
rarely comes, a moment which is fraught
with great possibilities of advancement as

a people,

SHRI RAM NIWAS MIRDHA : The
hon. Member has given an analysis and
an interpretation, according to his light,
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of what led to the present situation in
Gujarat. Well, I would not like to dis-
pute him about his premise and other
observations that he made. It would
involve us in a long debate that might
even extend to discussing some basic
concepts regarding the way we want to
run parliamentary democracy in our
country. This is not the place or the
time to do so, and I would not go into
that sphere. He wants to know what
the Government proposes to do regard-
ing the charges of corruption against the
administration that have been levelled.
I have already said that we have a cer-
tain way of dealing with charges against
Ministers and persons in high authority.
We have a set code of conduct, set pro-
cedures, set rules for handling such type
of allegations. I would repeat that if
some positive and definite allegations
are made, we would certainly look into
them and take all possible action.

SHRI UMASHANKER JOSHI: The
ex-Chief Minister himself said that he
was going to appoint a Lokpal. Can't
you do it when it is under President’s
rule? :

SHRI RAM NIWAS MIRDHA: Let
some people come and tell us definitely
concrete instances of what has happen-
ed and we will inquire into that.

SHRI K. P. SUBRAMANIA
MENON: It is all in the papers.

1 P.M.

it
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SHRI BHUPESH GUPTA: Mr.
Mirdha, on this point in the past you
took umbrage that this must come
through the State Government. You
called for the State Government to ex-
plain. Now here there is no State Mini-
stry. The responsibility is entirely yours.

Therefore, you have no such inhibition -

or difficulty in ordering an inquiry. You

i
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can do it absolutely on your own in con-
formlty with the conventions and accord-
Ing to the constitutional provisions.

SHRI RAM NIWAS MIRDHA: Al
I said was this that we will not go into
procedural difficulties, whether they come
through the State Government or not,
All T said is this that if any list of
charges, properly authenticated so that
Wwe can act upon them, is received by the
Government, we will act on them, we
will not take refuge under any proce-
dural difficulties. We want to inquire
into these and we do not want to slur
over these things, these allegations, which
are made. ...

SHRI UMASHANKER JOSHI: This
would assuage the feelings because the
agitation started against corruption.

SHRI RAM NIWAS MIRDHA: We
will very seriously inquire into all posi-
tive and definite allegations that will be
made. .,

SHRI BHUPESH GUPTA: This is
not the point, whether you will inquire.
The inquiry must follow certain public
standards and procedure. Ministerial
inquiry or departmental inquiry or in-
quiry by Mr. K. C. Pant or yourself will
not do. There is a Commission of
Inquiry Act...

MR. DEPUTY CHAIRMAN: He has
not said anything about the mode of
inquiry, He said he wants to have the
charges inquired into.

SHRI RAM NIWAS MIRDHA: 1
never said we would not do so. Let us
have some positive allegations, allega-
tiops that are capable of verification and
further action. Sir, then the honourable
Member wanted to know why the Spea-
ker is not accepting the resignations. It
is not in my province as to why the
Speaker is taking or is not taking a par-
ticulur action. He will do whatever he
thinks proper. Lastly he asked a ques-
tion as to what the Government is Jo-
ing to restore law and order or to res-
tore peace. All along T have been say-
ing that we have to take steps to restore
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law and order in all possible ways. 1
ain not trying to apportion blame one
way or another. In my statement, I
merely stated what is happening there.
Wher 1 gave instances of arson, looting,
violence, the honourable Member gets
up and says that this is part of the re-
volutionary fervour of the students, with-
out a word of condemnation.. .

AN

SHRI UMASHANKER JOSHI: I
wanted to be protected. Mr. Deputy
Chairman. I never said that. Sir, 1 have
a right to intervene. I seek your protec-
tion because he is putting words in my
mouth, The point is there is a police-
cum-people violence. Hell was let loose
on the 9th., Hell was let loose on Ahme-
dabad before the army was moved in.
Who does it? There are agent-provoca-
teurs. We have been told this during
the British regime also. Please do not
repeat such things.

SHRI RAM NIWAS MIRDHA: 1
am not repeating anything. You are
responsible leaders of public opinion.
You should at least say something about
this that these are very violent things
that are happening, instead of trying
to say that there is a revolution com-
ing ...

SHR1 UMASHANKAR JOSHI : Why
are you shying away from revolution?
You stand for revolution. I do believe
that you stand for revolution.

SHRI RAM NIWAS MIRDHA: We
do stand for revolution but not through

methods that take to streets. We are
committed to progressive revolution .
through constitutional means, through

the system of parliamentary democracy
to which we are committed. And we
do accept that there have to be protests
also. But there is a limit to the extent
of public protests. We do believe that
evervone has a right to protest democra-
tically. We accept the contention of
the honourable Member ...
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DR. K, MATHEW KURIAN
(Kerala): Why are you forgetting the
violence of the police? You are putting
the blame on the people.

SHRI RAM NIWAS MIRDHA: |
am not trying to apportion blame on one
or the other. [ am only appealing to
the honourable Member from whom we
have great hope—I still have—to take a
lesson to the students. If you can take
a lesson from Gandhiji, even he said if
something wrong were done to you, do
not take to violence. ...

(Interruptions)

UMASHANKER JOSHI: I am no

[RAJYA SABHA]

feader.

SHRI MAHAVIR TYAGI : I want
to ask a small question which arises out
of this. ..

MR DEPUTY CHAIRMAN:I have
called Shri Chinai.

SHRI MAHAVIR TYAGI: The
hon. Member has asked what steps you
have taken or Government have taken
to establish peace...

MR. DEPUTY CHAIRMAN: "Yes,
Shri Chinai.

SHRI MAHAVIR TYAGI : For that
purpose bullet is not the only step. ..

SHRI UMASHANKER JOSHI : Bul-
lets from house tops,

SHRI MAHAVIR TYAGI: Did you
invite leaders of all Parties? Did you
try to convince them? To establish
peace, did you take any such action?
All public and important persons should
be invited. You could have a conference
and you could persuade them to see...

MR. DEPUTY CHAIRMAN: It is |
only a suggestion,

SHRI NIREN GHOSH : An all-Par-
ty Parliamentary team should be sent

there.

_MR. DEPUTY CHAIRMAN: Please |
sit down. I have called Shri

P
Chinai. ! Shrt
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SHRI MAHAVIR TYAGI: You
have not taken any step to presuade peo-
ple...

SHRI BABUBHA] M., CHINAI
(Maharashtra) T would like to know
from the hon. Minister if he has applied
his mind as to what is the next step he
is going to take, We had a civil govern-
ment which could not control the
State. So it had to go. But before
going, it called in the Army and asked
them to see that the law and order is
re-established. But in spite of the Ar-
my and in spite of imposing President’s
rule, the law and order has not been
maintained. This is what we have been
reading in the newspapers from day to
day till yesterday. In view of that,
has the Government taken the clue as
to what is actually required to be done
in the city of Ahmedabad and in the
other cities in the State of Gujarat ?
Having introduced the President’s rule,
I would like to know whether Govern-
ment 1s thinking of ruling the State
through some advisory committee’ or
only through the Governor and his
adviser who has been sent there. 1
would like to know whether the Govern-
ment would take necessary steps fo
send some high dignitaries there so
that they could see for themselves as to
what is the exact position there. I
could understand that the hon, Prime
Minister and the Home Minister and
others are busy with the U.P. elections.
But we are at the end of it now. I
hope immediately some high dignitaries
will go and try to understand the prob-
lem because what has happened is that
students have come to the forefront. 1t
is not the general public. It is the stu-
dents’ world now. We must find out
who are at the back of the students’
world, We should try to solve their
problems and see that those who are at
their back are not with them.

I want to say a word about resigna-
tion of M.L.As. There is one saintly,
old person called Ravi Shanker Maha-
raj. He is 91 years old. He never in-
dulges in any public controversy, He
has advised everybody that those who
cannot rule must resign. I can under-
stand that. But I cannot understand
Jayaprakash Narain saying that
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every student must get out of his
class tor one year and every teacher
and professor must get out of the school
and college for one year. For what ?
He has no business, advice is wrong.

SHRI HIMMAT SINH : Ravi Shan-
ker Maharaj has not said that...

SHRI BABUBHAI M. CHINAI
I do not want to say what you feel, I
want to say what I feel. 1 want to say
that all energies should be spent to see
that students are pacified. They should
be told to 20 back to their schools and
colleges. Teachers and  professors
should go back to their schools and
colleges. Thus, you have to see that
normal life is restored in the State,

Another point on which T want to
say is this. [t is often said that Guja-
ratis are docile; they are sobre; they
will not do anything. You must not
forget that there is a proverb that even
a worm can turn round and attack if
provoked to such an extent. On this
analogy, Gujaratis are bound to take
to agitational and other methods, Agi-
tations are all right. But then you can-
not expect them to break the law. T am
one of those who believe strongly that
Jaw and order should be maintained.
But, at the same time, the grievances of
the students and the public should be
looked into and removed.

- Lastly, Sir, I want to say a few words
abont the repercussions of what is hap-
pening 1n Gujarat and in olher States.
Sir, I want to warn in this House and
through you, Mr. Mirdha and the Home
Minister and the Prime Minister that
there are several other parts also in the
country including the city of Bombay
which are sitting on the volcano today
and if you do not take action in time,
you will find that the other States are
also involved. Sir, about the things that
are done by the Shiv Sena and others in
the city of Bombay, I have made a men-
tion and have drawn the attention of the
Prime Minister to those things and I
hope she will also speak to you in this
connection, Otherwise, the other parts
in the country, one after another, would
witness the ugly sight which we have
witnessed in Gujarat. I would like to
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appeal to you and through you, Sir, to
the honourable Prime Minister once ag-
ain with folded hands: “Please go
to the state of Gujarat, meet the leaders
there, meet the student leaders, because
the students have golden hearts and ten-
der hearts and you can turn them 1n
the way in which you want to and [ am
sure they will listen to reason and they
will play their part properly in restoring
order there.” This 1s my appeal. Once
you assure them that they will have a
non-corrupt government in the futurs,
they will listen, T am not one of those
who would agree to the resigna-
tion of the MLAs through coercion. If
the MLAs want to resign, they may
resign on their own and 1 have no
objection. But I object to people
going to the houses of the MLAs
and others when they are not there and
when their wives and children only will
be there and coercing them or trying io
gherao them. All sorts of things are
done and this is not the way of demo-
cracy. If democracy is to survive in
{ndia, these things will not help and
these things should be stopped immed:-
ately. I beseech the student community
to listen to reason and I appeal to them
to go away from this type of demonst-
ration and I appeal to them to put
themselves in the position of others and
sece things for themselves. If they want
the resignation of the MLAs or some-
body else because they feel that the
Government there cannot run properly,
1 can understand that. But here is ano-
ther picture that has come to us through
the papers and from others who have
visited Gujarat, I stay in Bombay
though I belong to Gujarat. I was
born and brought up in Gujarat and our
hearts are burning and bleeding on
seeing all these things. I appeal to the
honourable Minister to convey our fe-
elings to the Prime Minister and take
immediate action as suggested by me.

SHRI RAM NIWAS MIRDHA ; Well
Sir, I agree with the honourable Mem-
ber that this is not merely a law
and order problem nor do we treat it
as such. It is a very complex and dif-
ficult problem and I would even go to
the extent of saying that the Govern-
ment alone cannot tackle or handle this
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problem in a successful way. This needs
the participation by and co-operation of
all sections of the public and the repre-
sentatives of the people.

_ SHRI BABUBHAI M., CHINAIL
What efforts have you made so far ?
That is the difficulty.

SHRI RAM NIWAS MIRDHA
Efforts can only start when in the situa-
tion a dialogue is possible. In the pre-
sent situation, when violence is stepped
up every day—every minute and every
hour we get news about the erruption of
violence and the consequent shooting
when it becomes absolutely necessary—
it is difficult and there will, therefore,
be no hesitation for any dignitary to
go there. Mr. Gokhale went there and
Mr. Pant went there and, if necessary,
anyone else would go and even the
Home Minister himself may go there.

SHRI BABUBHAI M. CHINAI:
Mr. Pant went there only to sort out
certain party problems there.

SHRI MAHAVIR TYAGI Have
you met all the leaders there ?... (Inter-
ruptions) . .. Have you met the
students?

SHR1 RAM NIWAS MIRDHA:
Sir, it would be wrong to say that Mr.
Pant went there to sort out the party
problems. They met every section of
public opinion, they met the representa-

tives of the students and the teachers, :

representatives of lawyers and everyone
else who wanted to see them. [ would
again assert that we are not treating it
as a political problem or a problem of
our own party and we are not taking
any partisan view or looking at it from
the party angle. We Dbelieve that a
concerted effort by all is necessary to
handle this thing and that can only be
done when co-operation from all s
available. T would tell what steps we
are going to take and we can take“those
steps when a siluation is created in
Gujarat, when an atmosphere is created
in Gujarat, in which a dialogue with the
students, a dialogue with the teachers
and a dialogue with the leaders of pub-
lic opinion, is possible.
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SHRI NIREN GHOSH : 1 suggested
one way out . . .
(Interruptions)

MR. DEPUTY CHAIRMAN : Please
sit down, Mr, Niren Ghosh. , . (Inter-
ruptions). Mr. Yadav.

o SeFEr gz arew (fAge)
1T IUTEqN WGIEH, AT HIFIX T
AT FR A FIFI T S FET Q7 #Y
wid 1 wfgas S5aT T Er g, §
JaEr W WAFT FW@E 1 H 3B vHAl-
=F AT WA qw AT WSy HAY
Y gl FEAIE ) ol aF e
Fr gfed & W FT qOA N Gl agi
g AT gAF) qexr AT efy? srmardy
¥ agl g A% A(A1 T HEIT AT Y
AT AT FT HEAT FAAT  UF FATT
A 1 IEFY A F FT F a7 feafq
SuH T qrE gl = "ad WA ag
SrAAT wgar g fF 5T qawt § faat &
qfeard ® w9y ggrmar v g, wfg-
qfa 4rg i fraw waet @ afa gf
CIE AR GRUl:EIC I SOl 4 S Ed SR
§ feadr s@TR FToATARAFAT SEET
FHY % F10 ¢ ST faa g &7 sriqfaq
oT9 FriE F qEg G AT qW FQ
HFTWE N TRVTH AWM g TR
fau MT @ | SUT YW F AR F
FITT A9 fFgar o fRar €A
DaT  wsdl F: fraar sere T qar
& SEAY qAAT FB FAT AT FAEN?
Arg<r GaTe S\ @ TeAT ARH§ I T8
¥ fr arRiaawifaEl Y AW w2
FAT ST ag AT & fF SR s &
qft amqfy &7 so7 P A STAT A
v §fF  weemrfal o s e
dorar @rm, fEurA @Er €T & ST
sfc AT qATE FIAT A7 7w 4%
IR 7 osh @ Fw FIfRFO @
2, fag & w1 faadf 3 ar ardae-
7101, faid  ag wrRlEa FT @ @

’
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[t streear gmiE =iEd)
F 1T & faardl #1 gA ATl FraraRe
FTAETE g Farfeg Q1 U A
yg rAd; Figal ¢ 5 plw @&, wumm
St T T AT9 38 FEL T A M
1 A wag g g ad 1 | zafEg
oy TF 9% qOAT ATgar § OF A
7 UF FFET &

“qufaga fFa 7 FAf yraqg 1”

St AT | § g ge f FLOAFAT
¢ | Ifn ST 9z § @9.9 eraq 1A g 98
WEF I3 7G0T @ a1 R a7y FIT 00|
fa w4 ITFT AT T ¥ wF 1 79F AC
®IT IE A9AT T A GAT 98 wifEa
o1 % e w1 ST g F# F Fw 4=,
q4 JT, I8 WA w97 gz ¥ ReArgw #%
I, T F T FET FT FOET AT T )
g awam g frw Tremara A1 WA
¥ oM o F Usw § agi & wifa far
AT BT WfAd & qry T, I J30
F1 qeEAr 41 fedeas I FT F AW F
wiarsa &1 Mwaaw wsge  fwar
dag T JRar g F g ¥ frad
fram@Esi ¥ A W F T FFAw

g7 3 | gr wfgfar FRoogEd
#ifad a0 qux arfqsr & g
zearer far 8 1 uolfa § 999

7@ A T S oA A A -
TT F AFT K oA fAmix eEq
59 & #1797 9T WX T 1L oA
faar & 7 #fw, 7 ag ST ARATE
qiqfa &1 9 R fgare <ar §, 99
Fag &% g & asga s @ dar
FAT 8 AR awEla iR FAE woEr
Jar FYATE, Arzw  fgmma ¥ agdr o
TATT FT FATST FY iy arfeew #y
Ay dy ) @ F FEAT o a<ER qan
f& g wem W feawr A fea
AT 97 A #F fEqAr famr osar
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ifF THEER F I W W™

e &y snar & awt o9 Swar v
Fr TE A AMFT @ A, 1 T
T GG SO WA X AT &
F9@ & fag fow wifesi & == &
Wrefr? & F@ar awgm g 5 aarag
T T F AT FI7 GHT AT T AT
ST 1 STAFIA FIA ST FUATHTG 7

MR. DEPUTY CHAIRMAN: Now
you should finish, Mr., Yadav.

i qnIFd; X1 AT 2 H AT H A2
FGAT AGAT § 0F A1 Sarst # FA F
faq wsog & o AT gea R R
meft ST A AW AT AT @wa fRavar
AT AT 37 W WS ofraer wEAE SR
AFE 9K JE=R F O qiFd T G
W& IT FT AT T qIF A 1 3H
g & fgares gzar =rfge ar, aFa
ag T 9211 ST 7 IaF fag oF
arftene frar 2 @R o AWET §TERTT
AT § qfr v gror § ¥ =0 Age;w
Fard 3T aragEr wgTE B
# o warr 78 3 o Fgr @k |7 e
fefem g faF w@r g wEES W
IHAT W AN gT g A adigma
grr: 'l SHEaaTAd gEgEt ar g
g arfy & g g g s d
& T e 9T FELAT AT AT IR
AE T A AT AW 4 qAAN
g fam M & aSw ¥R A
TR K owia @ gf g, AT #7 Shm
| AW # /A0 ST ) @97 AT AR
aw¥d fafed w1 wma qEAT g ?

MR. DEPUTY CHAIRMAN :
will have to end now, Mr. Yadav,

You

oY Sreedt ST A1EF : g 36 faw
qT qYTF ¥ AT I FET F A A
WIE 1 q AT qF IT AN T A

§ aF ¥ OF I AR ar WA | 3, WRT ag And fF o4 Rl A
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[t sageat g|1T AR

TS § O TA0HT AT AR AAHRICAT
& IMET F W arFm g S
g AL A AW I WA W 9 F @
ATFT FHTT T A fwan ! g 9 gl
Wt we Fyodr ) s fed gREF A
GIFTT BT AT A AT WEH WA
T ) fF 9q ¥ ¥ A @F AT av
WTT g AT Fgiar Saer & §IEe
dr oI 7 &Iq &1 AT9F Tg WAl ST
W o gyt s A sgl
gy ¥ A gd A fomR Ay
angfa &% wwe ¥ Ad w99 & fag
AT FAT FTHATET AT 7

MR. DEPUTY CHAIRMAN: Yes,
Mr, Minister, 'You will answer now.

st xw frag feat @ AWAE qee |
Tgw foe wwge § Wi F 9T v
UL QAT a8 AT ARG § OF e
#agl T AR feaAr @ S T A
AEAT ¥t g & 1 I ¥ ey ¥ AW
gt FEAT & f5 A g wnsfy  eriEE WY
g fr fraelt gfem agr efy g€ 3

it SEFEl wwE aEw 7
T gRAT AFAT VT G AT
24,000 3w &, I9 F S@AT4T 970 AT
frenifer ofre & o qudy gferm 2, a1
SH AT HENT 9 gA I} fowd #
wiforer #7 91 @Y &, TAfew 5 9w &
dEE agt g % | fEar gEfaEdr &
|1 FET T AT T AT SfgR F g
FET ART | ST FT GEIT T T 987
F U AT FIAT G

»; a faam faat 77 g a3 g
q@'%rﬁ*%ﬂ%m%mﬂ'}o@o TUFo
ar STt agt <@ | a8 gAeT a9y agr q8)
@t fr 97 w2 av 9¥ @ FW A =l
A qE T TR ' j
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s STEE W qIEE  ATYEE A
39 ¥ forg ww & W foar 9y 2Ed
gT AT AT AR FE[ FAAT ATGE |
T FIXOT A HTA AT W AT AT
AT F g AG g AT AT A ST qIH A
weqr &y & gwaAr g A weEr § Ay
F gr

st v (e frut . wAAT @' X
%37 fF qaw @Y & e g A7 48 A
gepr Yy W1 eiwe AF @Ay
WET g o a8 TEY Far v awAr fF qasi
Fr T 100 & sAtaT § @ oA qerforrd
Ho Ao o #X o THo TFo &T
Fg0 T, AT FE & R wFATE, A6
TA FT [AWT T A& ¢ [ A gL AR
T Em AN G aEifs fafEw e
w9 gl wwAET ¥ A 4 §9w &
fau =gl SAF1 AT FAATE ) wATSH A
AEEFAT *F AT AmAm wwe A

w7 ..

sy SEvEl NAE AEw o W 99
gifemal &1 TEAT & @At g ’

sy fravg foaf @ AW =i
dTo THo Tho &t AT AT Hlo Ao e
Fr o f9aF aug-ad 9% U% @
¥ TR fear T g9 AT Wie
FEeaey off, afFa sw w1 @ &l
ATAIFAT TG TEN 1 G AT FHHeAY
AT 4T )

s fafar gfwer & S@A @ O
w19 fFar a1 78 IAFr feEmdr o)
9 e & AR A W gfaEw franfe
aZ 100 &7 HEqT AZ g | WAHIT IOy
Fag fFaaua § wars v weT gar
gEE T FRO 77 9T FOgAT I A
Faermr AT § fF 3@ A Ay i
fqaw eatA @1 waEaT d | '
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st sl e ave cafg g Y
WrE ar @i

=t v faae faat @ S @rEmw W@
FAT T IART T gU, SE HTNA W
SAET GRET AT FRar STqosEAT #1X
e far Jr @

st SEEEl WA AEE
qqATT |

FATfea)

A T frara faat R o 302

Sf\ TRt QAT UTTE A TR IO
FaTfeecdt A8 AV wfEw wEema &9
T &1 T 7

_ (Interruptions)

st Tm fram fagt @ aFR @R
At 7oA FU——geE #R gl
T Ao AR gmEE @aT W g |
grar w1 fama 3 T dRag
W wifow v s @) @ T @ qatey
HETH Fg 9gT gh 1

(Interruptions)

sy qageEy AW @@ c § M FmT
qE |1 A ger § R Ry Sw e 7
AR T w47 78 qer o1 % faaq
W AT g AR & FRaw a@wt A &l gl
ATE? FF T g g9 F AR T
w1 gl fag ww )

sy T faare faal @ og X g
SAEIT A 2|
®i SETl wA@E AR &9 gEq

T qur ¢ fF wdmm Ar s wiw
Jq I s &g faEw feard ?

=it gwgwafa ;53 s TE qer |

sy SWrEFE} W91 qIEE ¢ A IOy
HFT F FIOT T &9 T &1 @I &

s\ STawTafa : 99 3T A5-7T 33T
Tod W, A1 @4 1 49 gFe
FHTEIT |

-
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sy WEvE) ST AES A UF AT
™ g g qer &1 #vysrefE
s q Ft g5 A § f6 faam e
W FY TC, AL FT FF AT AT,
gatw g FFAT STq

sfi grEamfy : ST gA™ A B
g 9% am  wR few T% &
(Interruptions) 1 faezT  AifREImdr |

sfi FAIed; TAF WIK ¢ AL JIA FT
warg A& faem § 1 wEW "err adl
FATE 8 | ‘

MR. DEPUTY CHAIRMAN :He has
said 48. So many Members asked this
question and he has answered. Nowl
have called Mr. Mariswamy. Will you °
please take your seat or not ? What-
ever he says will be off the record.

(Shri J. P. Yadav continued speaking)

MR. DEPUTY CHAIRMAN : This
will not go on record.

(Shri J. P. Yadav continued speaking)

MR. DEPUTY CHAIRMAN : You
dé not deserve any protection if you
defy the Chair, Mr. Mariswamy has the
floor.

(Shri J. P. Yadav continued speaking)

MR. DEPUTY CHAIRMAN : You
must know how to behave in the House.
If you cannot.. .

(Shri J. P. Yadav continued speaking)

MR. DEPUTY CHAIRMAN : Gene-
rally I do not lose my temper. I am
very sorry for you. And it is not for
the first time that you are behaving like
this. . .

(Shri J. P. Yadav continued speaking)

MR, DEPUTY CHAIRMAN : No-
thing will go on record.

(Shri J. P. Yadav continued speaking)
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[Shri J. P, Yadav and some hon. Mem-
bers left the Chamber.)

SHRI S. S. MARISWAMY (Tamil
Nadu): Sir, I have heard with great
attention Mr. Joshi, who seldom speaks
in the House. But, today he spoke in
a manner that would touch everybody’s
hearts.

Sir, my information is that there were
four main reasons which were res-
ponsible for the trouble in Gujarat.
The first reason was the in-fight in the
Congress Party. The second reason was
that in order to collect money from
groundnut dealers the Government allow-
ed the export of groundnut from Guja-
rat with the result that there was scarcity
of groundnut oil in Gujarat. By doing so
the Congress Party collected Rs. 45
lakhs in the name of U, P, elections.
The third reason was that soon after
the assumption of office by Mr. Chi-
manbhai Patel—who was connected with
many colleges—, he raised the tuition
fees in colleges and this was responsible
for student agitations. The fourth rea-
son was, as has been stated by my friend,
Mr. Joshi, the prevalence of all-round
corruption in the administration, These
are the main causes that resulted in the
volcano erupting in Gujarat, which is
otherwise a very peaceful state and
which has given birth to Mahatma Gan-
dhi and Sardar Vallabhbhai Patel.

Even in the days of Sardar Vallabh-
bhai Patel. when there was a ‘No Tax
Compaign’ at Bardoli, the police and
military did not act in the manner in
which they have acted recently.

Sir, I have got an eye-witness account
given to me by a friend of mine. Tt
happened in the city of Ahmedabad bet-
ween the 7th and 11th of this month.
He had seen military moving around in
the city with sten guns, machine guns,
automatic rifies and 303 bore guns. They
were moving in camouflaged cars with
binoculars and walkie-talkies.  The
entire city looked like a town occupied
by Nazis in Europe during 1939-45. T
could never imagine that military peo-
ple would be going around in a civilian
city camouflaging their vehicles with
their binoculars, walkie-talkies and sten
guns and machine guns in order to kill
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people. This is the first time in my
life after Independence that | have seen
such a thing happening. A military re-
gime was let loose on the peaceful city
called Ahmedabad. My friend stated
that in Raipur Ghad, Relief Road and
Aswara Road—I am told these are
important roads of Ahmedabad city, I
have not seem these places in my life
because I have not gone there — some
half a dozen wurchins wete pel-
ting stones on closed shops. That was
the crime that they had commit-
ted when the military rushed and
took aim at the boys and Xkilled
three of them on the spot. The fourth

boy was crawling with a wound in his
leg and entered a nearby house. The
military walked into that house, dragged
him out, shot him and killed him on
the road. This has been narrated to
me by a very reliable and close friend of
mine. The photographs and cameras of
newsmen were snatched away. T1neir
green passes which entitled them to
move about during curfew hours, were
also taken away and torn to pieces.
When they protested that these green
passes belonged to them, they were told
that nobody cared about their grzen pas-
ses and they could go to hell and that
these green passes meant nothing to
military. The correspondents then pro-
ceeded to Raj Bhavan to see (General
Kaul and some military officers so as
to report the matter to them. General
Kaul told them that he was not able to
understand what they were speaking
and told them that military had taken
control of the city, newsmen would not
be allowed to take any photographs and

that they would not be allowed
to question the authority of military.
When the correspondents wanted

to lodge a complaint with the Gover-
nor, they were taken out of Raj Bhavan,
This is what has happened between
the 7th and 11th of this month in
Ahmedabad. T want an answer from
the hon. Minister stating whether
is correct or not, On the top of it I
would like to know why this situation
has arisen in Ahmedabad. We found
the same situation prevailing in Andhra
some months before. Now it is Guja-
rat, The root cause of all this trouble
is—and I would request the hon, Minis-
ter to ponder over this—there is a lot

it .
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of Central interference in the State’s
affairs. The people elect their represen-
fatives and the representatives have to
sit together and elect their leader. Ins-
tead, what we find is, the moment the
State legislators are elected, they have
to come to Delhi . . . (Time bell rings)
. .. to elect their leader. What happen-
ed in Gujarat was, soon after the General
Election they had to come here and Mr,
0Oza who was a Minister here was taken
unawares and he had to go to Ahmeda-
bad to preside over the Cabinet there. He
survived for six months and after that he
was thrown out. Again there was an in-
fight, there was rivalry. Again a direc-
tion was taken and our great Sardar
Swaran Singh went all the way to Guja-
rat to take a ballot. And what did he do?
He brought the entire ballot box to
Delhi and it was opened here and Chi-
manbhai Patel was proposed to be the
Chief Minister, And Chimanbhai Pa-
tel had to go. Now, will Delhi learn
any lesson out of it ? No, it will not.

MR. DEPUTY CHAIRMAN : You
are putting question and giving answers
yourself.

SHRI S. S. MARISWAMY : This is
what had happened in Andhra, Andhra
legislators came here and one Narasim-
ha Rao was made the Chief Minister. He
remained there for a few months, Now
Vengal Rao has come and T do not know
what will happen to him. Now, this is
what will happen if Delhi interferes with
the States’ affairs. It is for the State to
elect their leader, to choose the Chief
Minister . . . (Time bell rings) . . . and
then the Centre, if at all it wants to do
something helpful to the State, may come
in. Unless and until that is done, as my
friend has said, this would spread to the
other States also, And so I warn the
Centre, Let it keep its hands off the
State’s affairs and also see that normalcy
is brought back as early as possible to
the war-torn State of Gujarat,

SHRI RAM NIWAS MIRDHA : 1
regret to say that the hon. Member has
made very wild and unverified allega-
tions not only against politicians but
against the army.
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SHRI K. P, SUBRAMANIA

MENON : Eye-witness.

(Interruptions)

SHRI RAM NIWAS MIRDHA
About alleged corruption we have been
hearing all sorts of fantastic figures
sometimes 25 lakhs, sometimes 31 lakhs
or 45 lakhs, 1 do not think this House
and the people would take seriously al-
legations of this kind.

SHRI S. S. MARISWAMY : Kindly
examine; please inquire into if; go to
Ahmedabad.

SHRI RAM NIWAS MIRDHA :
How can we examine wild allegations of
this nature ? Every minute the figures
are inflated in a most irresponsible man-
ner. and the most surprising and regret-
table thing is the slur the hon. Member
seeks to cast on the armv—that the army
was shooting people and was taking aim
even at boys. This is the most irres-
ponsible statement by the hon. Member.

(Interruption by Shri S. S. Mariswamy)

MR, DEPUTY CHAIRMAN : Mr.
Mariswamy, please listen to his answer.

SHRT RAM NIWAS MIRDHA
The army resorted to firing on only four
occasions and not a single casualty resal-
ted as a result of the firing. And the
hon. Member seeks to present a grue-
some picture to the House which is un-

verified, untrue and false. I think it
is a slur...
SHRI S. S. MARISWAMY : T re-

I base my report on eye-
witness accounts. Having got it, you
institute an inquiry. 1 am ready for
court-martial if 1 am wrong.

peat again :

SHRI RAM NIWAS MIRDHA: You
are talking all sorts of things-moving
down children and mowing down people.
We do not inquire into wild allegations
of this mnature . . . (Interruption) . . .
Simply someone has given him some
wild tales and he is taking protection of
the House to repeat those things to cast
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a slur on our brave army people. It 1s
most regrettable. Only on four occa-
sions the army resorted to firing and not
one casualty was there, what to speak of
death. They acted with great restraint
and patience.

SHRI NIREN GHOSH : No, no.
(Interruptions)

SHRI RAM NIWAS MIRDHA :
completely repudiate these things.

1]

REPORT OF THE JOINT COM-

MITTEE OF THE HOUSES ON THE ‘

UNTOUCHABILITY (OFFENCES) |

AMENDMENT AND MISCELLANE-
OUS PROVISION BILL, 1972

DR. K. MATHEW KURIAN (Kera-
la) : Sir, I beg to lay on the Table a
copy of the Report of the Joint Com-
mittee of the Houses on the Bill to
amend the Untouchability (Offences)
Act, 1955 and further to amend the Re-
presentation of the People Act, 1951.

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN : I have
to inform Members that the following
letters dated the 18th February, 1974,
has been received from Shri M. S. Obe-
TOi -

“l am gomg out of India on some
urgent business, I shall thank you
to kindly sanction leave of my absen-
ce till the 15th of March 1974.”

|

Is it the pleasure of the House that
permission be granted to Shri M. §S.
Oberoi for remaining absent from all

meetings of the House till 15th March,
1974, during the current Session ?

[No hon. Member dissented]

MR. DEPUTY CHAIRMAN : Per- |
mission to remain absent is granted. ‘

[RAJYA SABHA]
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ANNOUNCEMENT RE: GOVERN-
MENT BUSINESS DURING THE

WEEK COMMENCING 25TH
FEBRUARY, 1974
THE MINISTER OF STATE IN

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] OM
MEHTA) : Sir, with your permission,
1 rise to announce that Government Bus-
siness in this House during the week
commencing 25th February, 1974, will
consist of :

(1) Discussion on the President’s

Address.

(2) Consideration and passing of
the North-Eastern Areas (Reorganisa-
tion) Amendment Bill, 1974.

As Members are already aware, the
Railway Budget for 1974-75 will be laid
on Wednesday, the 27th and the General
Budget for 1974-75 on Thursday, the
28th February, 1974,

SHRI BHUPESH GUPTA (West
Bengal) : T suggested that a separate
discussion should be held on the estab-
lishment of a U.S.-U.K, military base,
nuclear naval base, in Diego Garcia. In
view of the opinion in the country I
suggest we should back up the opinion
against it by the adoption of a unani-
mous Resolution.

SHRI NIREN GHOSH (West Ben-
gal) : In this I agree.
MR. DEPUTY CHAIRMAN : The

House stands adjourned till 3.00 p.m.

The House then adjourned
for lunch at forty-one minutes
past one of the clock.

The House reassembled after lunch
at three minutes past three of the clock,
The Vice-Chairman (Shri V. B. Raju) in {
the Chair. /

THE VICE-CHAIRMAN (SHRI V.|
B. RATJU): Mr. Goray is not here. The/
next Resolution.



